
ACT No. XIV OF 1879, 

PASSED EY T H E  GOVEIINO~~ GENEXAL OF IXTDIA IS COUNCIL, 

--A 

An Act for the regulation and conbrol of Hackiiey- 

WHEREAS it is expedient to provide for ihe regula- Preamble. 
tion and colztrol of hackney-carriages in certain 

mu.nicipalities and cantonments ; It is hereby enacted 
as f ollom~s :- 

I, This Act may be called "The Hackney-carriage Short t,itIe. 

but nothing herein contained shall affect any Saving. 

power conferred by any lam rdating to municipalities, 
or any rule made in exercise of any such povver. 

2. I n  this Act- 
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When anv rules have been made uridcr tlris Aat 
for any nlu$cipality, the Local Government may, 
s~lbjeet to the cont~ol of the Governor General in  
Council, extend the operation of such rules to any 
cantonment thc boundary of w hichis not more than six 
iililes dis taiit f yon1 the boundary of such muiiicipality . 

6, The rules to he made under section t h e e  or what rules 

I scctioa four may, among other inattors,- under sec- tions 3 and 
(a) direct that no hackney-carriage, or no hack- 4 innu pro- 

ney-carriage of n particular description, shall bo let 
to hire, or taken to ply, or offered f o ~  hire, except 
under a licelisc granted in that behalf; 

(6) direct that no person shall act as drirer of a 
l~~&ney-carriage except under a license granted in 
that behalf ; 

(c) provide for the issue of the liccnses referred 
to in clauses (a) and (b), prescribe the conditions (if 
any) on which sucli licenses shall bc granted, and fix 

1 the fees (if any) to he paid therefor ; 
(d) regulate the description of animals, harness 

and other things to be used with licensed carriages, 
and the condition in 11-liich sucli carriages, aiid the 
animals, harness and other things used tlmewith, 
shall be kept, aiid the lights (if any) to be cai~iod 
after sunset and before sunrise ; 

(e) provide for the inspection of the premises on 
k 
c which any such carriages, animals, harness and other 

things are kept ; 
( f )  fix the time f o ~  vhich such licenses shall 

1 continue in force, amnd the events (if any) upon which 
~vithin such time they shall be subject to revocation 

ii or suspension ; 
(g) p o ~ i d e  for the numbering of such carriages ; 
(h)  deterixiiie the times at  which, and tile cir- 

c~~nistanccs rulcler which, any person keeping a lmack- 
11cy-car~iage shill1 be bound to let or refuse to let s~lch 

e carriago to any pcrson requiring tho salilc; 
(i) al~l)oint places as stands for liacli~icy-carriages 
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Any sum determined to be due or directed to be 
paid under this section shall be recoverable as if i t  , and the weight were a fine. 

d by any such 
The decision of any >'Pagistrate or bencll in any 

i charge of any case under this section shall be final. 

fares in English TqThen a,ny such case is heard by a bench, any 
rescribecl affixed difference of opinioil arising between the nienibers of 

ilza:y be deter- such bench shall be settlecl in the same manner as 
differences of opinion a.rising between such members e destruction or 
in the t,rid of criminal cases. 
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hirer of the carriage may require the driver thereof to 
take him in the smne to the Court of such Magistrate 
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Ally driver n.eglecting or refusing to comply with 
made under this such requisition shall be punished with irnprisonnlent 
1 may extend to for a term vl~icli  may extend to one month, or with 

fine not exceeding fifty rupees, or with both. 
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